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(Ordsr passed by Hon'bla'jbstice Shri M.Q.Chaudhari.
Vice-Chairman),

The case of the two applicants in thig Original

Appli_ation appears to us similar te the case of the appli-

cants whao had filed G.A.?39/93,;uhich was decided oy this
’ i
Bench on £2-9-1994, 'It also appears to us that the presant

arpplicants are similarly situated to those applicants. By

that decision, the respondents were directed to treat the

. |
apsllcents in that case as regular Telephone Uperators from e

15-3-1984 and te fix their pay nctiumally. The arrsars uwere
|

directeo to be paid on such fixation slong with the conse-

-

guential venefits., That exercilse was to Le completed within

three months.,

2 The applicahtsxnaue been regularissd as Telephomé

s ' .
Operators vith effect from 20-4-1986 anc ancthsr 3—9—19863 Their

. , v
short grievance is that they are entitled to oe given regularisa-
: s
|

tion with retrogpective effect from 15-6-1984., The applicants

"suomitted a repréﬁengation on'%6—12-1994 seeking that benefit

t

;rélying upon the above mentioned decisicn of the Tribunal,

Since the respondénts did rnot fespund&d,'thEy have filed this

, load oo o
G.A. It appears to us where a decision 1s laid doun oy the
A

Tribunal, the Respondents are expected to follow the decision
' | : R
and apply the same uniformly to other similarly situated

persons and they are not expected to drive such persons to

e e \b{g\
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el et

of:the Tribunal in 0A 739/93 dt.22-9-94 ang the contentions

S & @

litigatign, Prima facie it dppears to us that the case of
tne present Gpplicants would stunde covurey by the carliep

- . - |
decision gof the fribunal mentionegd alova and they appear tg”

Y€ similarly situataq PETsons., It was thererors much moure

Cants., Je therefore Pgel that| insteag cf Keeping the matter

Rending for Nearing, it will be in the interest gf Justice to

. .._:'l; . ‘w-;,- ;'::;f' )il;f\ :'-”‘1‘,=";'}1-%‘*;:I?f€?'

&

raisad Oy the applicantg in this C.A, Tha Respondents shall
take s decision in the matter within 8 riuvd of three montt g

fruim the date of receipt of the copy of Lhig orZer and shall
|

K .
communicate the same to the applicants., Inthe event of Deing
aggrieved by the said decision, the applicants will be at liberty

to adopt such remedies as they are aivisud, in accordance with
’ ’
Law, The appli ants M3y supply an addxtiuna; CopLy of tha (U.n,
. v : :

ancd 1f it i3 gp supplied, it may be sent to the réspandants
along with the COPy of this order to enabic the respondants
to cunsider the Contentions of the auplicants for tne FUrpose
of taiking a dgg;sion 35 directeﬂ above., Subjgct ta the above

directions, the C,.. is disposed of at the admigsion stage.

B

N0 order s= to costs, /
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ADVQCATE ! Near Ramalayam Cyy osite Flour Ml

Now Naltalanta, Hyderabad i

(Retired Audit Otficer)
To

v’ 1. shri.K.Ssampath Kumar, T.D.M. Nalgonda,

2e Shri}M.V.Bhaakar Rao, q.G.M. Telecom,
A,P,Circle, Hyderabad,

Under unstructions of my clients Sarvashti
l,A.Tirumalanath, 2,Md.Hafeexuddin I am to address you
|
as followsi- ’

2, My clients filed 0.A.N0.349/96 for a declaration
that they are entitled for regular appointment as
Telephone operators with effect from date on which
they joined as reserved Trained pocl Telephone op-
erators i.e,15,.6,.94 with all consequnetial benefits
such as arrears of pay and allowances, seniority and
other attendant benefits in terms of Judgement in
OA,N0,739/93 dated 29,9.94 etc, . The above 0.A,
was disp#sed of on 11,3.%6 with a di{?fﬁ{?? Xt to
dispose of the repres:ntation dated 22¢9"94 in the
light of the earlier decision of the Tribunal in |
0.A.N0.739/93 dated 22,9.94, So far more than
three months lapsed but no appnoprite orders were
pasgsed,

I, therefore request’you to cause appropriate
orders pagsed so that contempt proceedings can be

avoided,
With regards.

"
Yours sincerely

CCven) ek

. K.Venkateswara Rao,
\
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PETITION FILED UNDER SEC.17 OF
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TRIBUNAL'S ACT, 1985
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Mr, K.Venkateswara Rao,
Counsel for #“pplicants.





